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Ashit Das 

BEFORE THE NATIONAL GREEN TRIBUNAL 

State of West Bengal 

(Eastern Zone Bench, Kolkata) 

ORIGINAL APPLICATION NO. 215/2024/EZ 

28.02.2025 

-Versus 

STATUS REPORT IN THE FORM OF AFFIDAVIT BY MEMBER 

SECRETARY, WEST BENGAL COASTAL ZONE MANAGEMENT 
AUTHORITY IN PURSUANT OF THE ORDER OF THE HONBLE 

Most Respectfully Sheweth 

NATIONAL GREEN TRIBUNAL, EASTERN ZONAL BENCH DATED 

...... Applicant(s) 

I, Shri P. Mohangandhi, S/o, Shri 

..Respondent(s) 

SK. NAZRUL ISLAM 
Area Kolkata 

Rogn.No. 447/19 

OF 

aged about 46 years, by occupation service, having office at DD -24, 
Sector-I, Bidhannagar, Kolkata- 700064 hereby solemnly affirm and 
submit as follows: 

WEST 

BENC 

M Palaniappan 



GOV 

1. That, I am holding the post of Director, Institute of Environmental 

studies and Wetlands Management, and Member Secretary, West 

Bengal Coastal Zone Management Authority and I have made myself 

acquainted with the facts and circumstances of the instant Original 

Application. I have gone through the documents and reports 

pertaining to the subject matter of the instant Original Application 

No. 215/2024, Eastern Zonal Bernch. Hence, I am competent to file 

the present affidavit before this Hon'ble Tribunal. 

2. That, this affidavit is being affirmed in pursuant to the solemn Order 

passed by this Hon'ble Tribunal, Eastern Zonal Bench dated 

28.02.2025, wherein the Deponent has been directed to file his 

personal affidavit within ten days showing as to why Dr. Rajarshi 

Chakraborty, Environment Officer was not present during the visit of 
SK. NAZRU ISLAM 

Area Kolkat�, 
Regn.No 447the Committee at site inspection. 

WEST 

BEN 

3That at the outset I seek unconditional apology before this Hon'ble 
Tribunal for non participation of Dr. Rajarshi Chakraborty, 
Environment Officer representing West Bengal State Coastal Zone 

Management Authority in the inspection conducted by the 



GOVt 

Committee held on 20.01.2025 due to some miscommunication on 

the part of both the offices. 

4. That it is respectfully submitted before this Hon'ble Tribunal, that 

vide letter dated 06.03.2025 Additional District Magistrate (LR) & 

District Land & Land Reforms Officer, Purba Medinipur informed 

about a visit at the proposed site on 10.03.2025 wherein Dr. Rajarshi 

Chakraborty, Environmernt Officer was present. He visited the project 

site and gave his observations. The revised Inspection Report of the 

Committee dated 10.03.2025 is annexed herewith and marked as 

Annexure R/1. 

That the reply is true to my knowledge and belief, which I had 

derived from the office records. 

Jdatfd y me 
Advocate. 

STATE OF WEST BENGAL 

SK. NAZRUL ISLAM 
Area Kolkata 

Regn.No. 447/19 
OF WEST BENG 

23-0y2025 
DEPONENT 

Soiciaaly Airmed and 
Declarcd before nc U/S 139 
CPC, U/S 297(C) QRPC/ 

Notar 

SK Nazrul l slam Notary,Üovt. of w.B. 
Regn. No. 447/19 

City Civil Court, alc te 

23 APR 2025 



concealed. 

VERIFICATION 

I, Shri P. Mohangandhi, Director, Institut: of Environmental studies 

and Wetlands Management, and Member Secretary, West Bengal 

Coastal Zone Management Authority do hereby verify that the contents 

of the report in the form of affidavit are true to my best of knowledge 

and belief. No part of the report is false and nothing has been 

Verified at Kolkata on this 2%day of April, 2025. 

Tdonttd bj oe 
Advocate. 

STATE OF WEST BENGAL 

OTAR 
SK. NAZRULISLAM 
Area Kolkate 

Regn.No. 447/19 

OF 

lT6Re.l 

23-o2025 

i INDIA 

t qui ONE RUPEE 

DEPOCENT 
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Report of the Committee constituted by Hon'ble National Green Tribunal, 
Eastern Zone Bench vide Order dated 28.11.2024 in connection with OA 
No. 215/2024/ EZ in the matter betwe en Ashit Das vs State of West 
Bengal & Ors. 

In compliance with the Hon 'ble National Green Tribunal, Eastern Zone Bench 

Order dated. 28.11.2024, an inspcction of the site was conducted on 

20.01.2025 & 10.03.2025 at 1.00 PM & 12 noon respectively by the committee 
constituted by the Hon ble NGT comprising of the following members: 

1. The District Magistrate, Purba Medinipur or his representative not below 
the rank of Additional District Magistrate (ADM). 

2. The Senior Scientist, West Bengal State Pollution Control Board. 
3. The Chief Environment Officer, West Bengal State Coastal Zone 

Management Authority or any senior Officer nominated by him. 

The following officials were present to conduct the enquiry: 

on 10.03.2025) 

1. Dr. Rajarshi Chakraborty, Environment Officer, rep. WBSCZMA(Present 

Anmwe R/1 

2. Sri N.C Barai, AEE, Haldia R.O. 

3. Manas Kumar Roy, R.0, BL&LRO, Ramnagar-I. 

4. Sri Asit Kumar Giri, RI, Talgachari-2 Gram Panchayat. 
5. Sri Sakti Ranjan Dey, Staff, Office of the BL&LRO, Ramnagar-1. 

Date and time of enquiry: 20.01.2025 at 01 p.m to 2 p.m. & 10.03.2025 from 

12 noon onward 

Place of enquiry: LR Plot no. 446, 453 and 446/455 of Mouza- Tajpur, JL No. 

244, PS- Ramnagar, Dist- Purba Medinipur. 

During enquiry the following observation werç mU TA 
SK. NAZRULISLAM 

Area Kolkata Regn.No. 447/19 
OF WEST 

BENGA 



1. It appears that the nature and character of the land in qucstion has been 

changed by one Mr. Sudip Ghosh, S/o- Lt. Sagar Ghosh, address- 304 
C/2, Bagmari Road, Kolkata 700054, violating the provision of section 

4C of the WBLR Act, 1955 by constructing a Hotel/Resort namely 'Relax 
Resort'. 

2. Location -

SI. No. 

1 

2 

3 

4 

7 

Points/ Corner 

A 

C 

Latitude 

21.6472840N 

OVT. 

21.647130N 

21.6473750N 

21.6473910N 

OF 

21.647919°N 

21.6479740N 

21.6485170N 

21.648498ºN 

SK. NAZRUL ISLAM 
Area Kolkata Regn.No. 447/19 

Longitude 
87.629743ºE 

WEST 

87.62922ºE 

BENG 

87.629776ºE 

3. It reveals that Plot no. 446 and 453 are recorded in favour of Sudip 

Ghosh, S/o- Sagar Ghosh vide LR Khatian no. 1876 of Mouza- Tajpur. 

87.62973 1ºE 

4. A notice under section 4C (5) of the WBLR Act had been issued for 
restoration of the land in question. The copy of the same had also been 
forwarded to Officcr in Charge, Mandarmani Police Station. 

87.6295850E 

5. The Hotel is orange category having 31 rooms, two Kitchens, a Swimming 

Pool and a Restaurant with sitting capacity 40 persons. Waste water 

generated from room washing, kitchen, utensil washing and toilet was 
finally discharged to soak pit without any treatment. Solid waste in being 

disposcd through panchayet vat as reported by the unit representative. 
The Hotel already started its activity as reported by the hotel 

87.62931OE 

87.629253ºE 

87.6291670E 

representative. 



6. At the time of inspectiorn, the hotcl reprcscntative could not producc any 
documents including approved sanction building plan issued by 

competent authority. 
7. As per Coastal Regulation Zonc (CRZ) Notification, 2011, thc projcct lics 

in CRZ II. Therc is no Cxisting building or road bctwccn the projcct site 
and the sca. 

As per CRZ Notification, 2011 and office Mcmorandum F. No. IA3 

12/1/2022 IA.II dated 26.04.2022, for devclopment of any bcach rcsort 
or hotcl in CRZIl arca, the projcct proponcnt is requircd to appiy at 
State Coastal Zonc Managemcnt Authority for its rccommendation 
As per office rccords, no application has bcen rcccivcd at thc West 

Bengal Coastal Zonc Managemcnt Authority for the projcct till the date of 
ficld visit. 

8. As per water (Prevcntion and Control of Pollution) Act, 1974 and the Air 

(Prevention and Control of Pollution) Aet, 1981 cvery hotcl unit must 
obtain permission (CTE/CTO) from West Bergal Pollution Control Board 
(WBPCB). The Hotel in qucstion could not produce thc samc. WastC water 

should be discharged outsidc the unit prcmiscs after propcr trcatment in 

ETP. Solid waste should be disposed as per Solid Waste Managcment 

Rules, 2016. 

The copy of the cnquiry report prepared by Block Land and Land Reforms 
Officer, Ramnagar I and thc copy of the cnquiry rcport submitted by West 

Bcngal Pollution Control Board arc anncxcd herc to and markcd as Annexure 

Dr. Rajarshi Chakraborty, 
Environment Officer, 

Environment Department, 
Representating WBSCZMA 

Senior Engineer and Incharge 
Haldia Regional offce 

SISIR MONDAL 
Environmentat Engneer 
Hadia Regional Oitce 

Wes Bngal Potios 

Additional District Magistrate 
And 

District Land and Land Reforms Officer 
Purba Medinipur. 

SK. NAZRUL ISLAM 
Area Kolkata Regn.No. 447/19 

OF 

Al{Colly.)'. 



Memo No. 59 /Ram-i/2 
To, 

Office of the Block Land Reforms Officer 
Government of West Bengal 

The Additional District Magistrate (LR) 

Sir, 

Ramnagar-I, Purba Medinipur 
Email D:- bllroramnagarone@amail com 

District Land & Land Reforms Officer, 
Purba Medinipur. 

Date:- 22/01/2025. 

G32 
Sub.:- Submission of Investigation Report 

Ref.:- 1) His office Memo No. 21/NGT/215/2024/EZ dated 14.01.2025; &s 

Enclo.:- As stated above. 

2) Order dated 28.11.2024 as passed by Hon'ble National Green Tribunal (Eastern Zone 
Bench, Kolkata) in 0.A. No.215/2024/EZ 

to 

With reference to the subject matter captioned above, it is to inform that as per your kìnd direction and in compliance of the order passed by Hon'ble National Green Tribunal, an 
onsite feld enguiiy has been caused on 20.01.2025 at about 0l:00 PM by the undersigned with the presence of one Revenue Oficer & the concerned Revenue Inspector, and also with 
the presence of the Assistant Engineer Sri Sisir Kumar Mandal being the representative of Haldia Regional Office of the W.B. Pollution Control Board and representative of West Bengal State Pollution Control Board; though no representative remained present on behalf of West Bengal State Coastal Zone Management Authority on the suit land comprising of LR Plot No. 
446, 453, & 446/455 of the Mouza- Tajpur, JL No. 244. 

(Copy enciosed & Marked as Annexure- R-1.) 

This is submitted for favour of your kind perusal. 

LAND & LAND 

It is revealed from the enquiry that the nature and character of the subject land has been changed by one Mr. Sudip Ghosh, S/0 Lt. Sagar Ghosh, Address- 304 C/2, Bagmari Road, Kolkata-700054, violating the provision of Section 4C of the WBLR Act, 1955 by making a concrete construction of a hotel/resort named Relax Resort, 
It is also submitted that the said hotel/resort is located on the sea beach distant of almost 30 meter from High Tide Line in south-west Latitude 21.647216 degree, Longitude 87.62921 degree, and in south-east Latitude 21.647284 degree, Longitude 87.629743 degree, and in north-east Latitude 21.648498 degree, Longitude 87.629167 degree, and in north-west Latitude 21.647936 degree, Longitude 87.62936 degree. The subject land is situated in the CRZ mouza. This is also a violation of CRZ Notifcation. 

22 JAN 2025 

(Copy enclosed & Marked as Annexure R2). 
It is further submitted that a notice had already been issued against Sudip Ghosh, S/O Lt. Sagar Ghosh U/S 4C(5) of the WBLR Act, 1955. The same has also been forwarded to the B.D.0. Ramnagar-I Dev. Block, and the Officer-in-Charge, Mandermoni Coastali Police Station. (Copy enclosed & Maked as Annexure- R-3). Also an Action taken report has also been submitted to your good self. (Copy enclosed &s Marked as Annexuire- R-4), 

Yours faithfully, 

Purba Medininut 

22-.. 

ContaAt Not Verified 

Ramnagar-I. 
Block Lnd & Lond 

Block Land & Larnd Reforms Ofheer 

Reforms Officer, 

SK. NAZRUL ISLAM 
Area Kolkata 

Regn.No. 447/19 

WEST 

BENG 



G
overnm

ent 
of W

est 

Bengal 

Office 
of 

the 

D
istrict 

Land 
&

 

Land 

R
eform

s 

officer 

Purba 
M

edinipur 

V
ill-

C
anapatinagar:PQ

-U
ttar 

Sonamui 

:P,S,-

Tamluk 

::D
ist, 

- Purba 

M
edinipur 

:: PIN-

721648 T4 
/0l 
/2025 

D
ated: 

/ NG
I/215/2024/El 

M
em

o. 
No. 
2

1
 

To 
1. T

he 

Chief 

E
nvironm

ent 

O
fficer, 

W
est 

B
engal 

State 

Coastal 

Zone 

M
anagem

ent 

A
uthority, 

IESW
M

, 

D
D

-24,Sector-,Salt 

Lake, 

K
olkata-

7O
0064 2. 

Sri 
Sisir 
Kr. 

M
ondal,Environm

ent 

Engineer, 

In 

charge 
of H

aldia 

R
egional 

Office 
of the 

W
.B. 

Polution 

Control 

B
oard 

and representative 
of 

W
est 

B
engal 

S
tate 

Pollution 

Control 

B
oard, 

Sub: 
to

 

Carry 

out 

inspection 
on 

different 

sites 
as 

m
entioned 

by 

th
e 

applicant 
in 

O
A

 

N
o.-

215/2024/EZ 

Ref: 

O
rder 

dated-

28.1 

.2024 
as passed 

by 
the 

H
on'ble 

N
ational 

G
reen 

Tribunal(Eastern 

Zone 

B
ench,K

olkata) 
in 

OA 

N
o.-

215/2024/EZ 

Sis 
Y

ou 

are 

hereby 

inform
ed 

th
at 

in order 
to

 

com
ply 

w
ith 

th
e 

order 

dated 

28.11.2024 
as specified 

under 

reference, 

an 

onsite 

investigation 

will 
be 

held 
on 

20th 

January, 

2025 
a
t 

1
l 

am
 

onw
ards 

over 

the 

plots 
as 

m
entioned 

in 

the 

instant 

Original 

A
pplication. 

(M
oU

za-

Tajpur, 

J.L. 

N
o.-

244, 

B
ata-446,D

ag 

N
o. 

446,455 
&

 

453). 

Therefore, 
he 
is requested 
to 

turn 
up 

physically 
or through 
his 

nom
inated 

representative 

on 

th
at 

very 

day. T
he 

solem
n 

O
rder 

dated-

28.11.2024 
in 

connection 

w
ith 

O
A

 

N
o.-

215/2024/E
Z

 
is enclosed 

herew
ith 

for 

ready 

reference. 

Enclo: 
As 
stated

 

G
T

A
R

 
S

K
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NAZRUL 
ISLA

M
 

A
rsa 
K

olkate 

.N
o

. 

447/19 

Purba 
M

edinipur 

A
dditional 

D
istrct 

M
agistrgtL

R
) 

District 

L
and 

&
 

L
and 

R
eform

s/offeC
h 2
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GOVERNM
ENT 

OF 

W
EST 

BENGAL 

OFFICE 
OF 

THE 

DISTRICT 

M
AGISTRATE 

&
 

COLLECTOR 

(Confidential 

e-mail: 

03228-263500 
(fax) 

03228-263098 
(office) ORDER W

HEREAS 
in 

in the 

interest 
of justice, 
we now.direct 
that 

there 

shall 
be no, 

construction 

activity 
at all by 

nybody 
within 
the 

concerned 

iocal 

authorities 
as well 
as the 

it is direc�ed 
that 
all côncem

ed 

should 

ensure 

compliance 
of the 

order 
of 
the 

Hon'ble 

High 

Court, Calcutta 
and 

takeall 

necessary 

adm
inistrative 

and 

legal 

steps 
to 

ensure 
that 
no 

Violation 
of 
the 

order 
of 

W
HEREAS, 

District 

M
agistrate 

&
 

Collector, 

Purba 

Medinipur 
vide 
no. 

252(2)/C 

dated 

25.06.2010 

had 
already 

issued 
necessary 

W
HEREAS, 

it has 

been 

reported 

that 

some 

ilegal 

construction 
in the 

areas 

wihin 

Coastal 

Regulation 

Zone 
in Taipur 

and 

Alampur 

M
ouza 

under 

Ramnagar 
PS 
is also 

taking 

place, 

therefore 

same ecessary 

steps 

shal 
also 
be 

taken 
in the 

Tajpur 
&

 

Alampur 

mouzas 
of Tajpur 

areas 
te 

stop 

violation 
cf any CRZ 

provisions. 

THEREFORE, 
0t is hereby 

directed 

thatNO-

Gran 

Panchaygt 
/ Panchayat 

Samiti 
/ Digha 

Sankarpur 

Development 

Authority 
shal 

passl 

approve 
any 

building 
plan 
ar issue 
any 

NOC 
for 

construction 
of any notel, 

resorts, 

guest 
house, 

holiday 
home, 

restaurant 
or any 

other-

building 
or 
'shall 

A
R

Y
 i47119 

Block 

Land 
&

 

Land 

Reforis 

Oficer, 

RamFagar-l 
&

 

Ram
nagar-l 

Block 

shall 

also 

ensure 
that 
no 

conversion 
of land 
for 

commercial 

activities 
and 
/ or, for 

creaton 
of resorts, 

hotels, 

holiday 

hom�s, 

est houses, 
etc. 
in 

these 

mouzas 
is allowed 
by 

them
. 

IfatyTtèw 

construclion 
or conversion 
has 

takenglace 
or is 

taking 

place 

without 

converslon 
of land 
as per 

rules, 

neçessary 

action 
to 

lodge 
FIR 

agajnst 
he g

w
ieT

n
 ft is directed 

that 

Section) 
PURBA 
M

EDINIPUR 

dmpurb@
gmail.com 

pursuance 
to 

orders 
of the 

Hon'ble 
High 
Court, 

Calcutta 
dated 

27.02.2009 
and 9.08,2008 

in WNP 
No. 

6965(W
) 

of 2007 

stating 

Coastal 

Rgulatiou: 
Zön� 
as 

defirnied. 
w

ith-tegardto 
the 

areas 
in and around 

M
andarm

oni.béach 

areas." 

police 

authoritiles,io. 

ensure 

that 
the 

orders 

passed 

today 
are 

enforced", 

the Hon'ble 

High 

Court, 

Calcutta 

takes 

place. 
instructions 
to 

take 
necessary 

steps 
and 
lodge 

FIR 
and 
make 

arrest 
of the 

people 

involved 
in 
the 

consiruction 

acivities 

where 

construction 
is taking 

place 
in 

violation 
of the 

order 
of ihe Hon'bie 

High 

Court, 

Calcutta. 

issue 
trade 

icense 
for 

carrying 
out 
any 

business 
in hotel, 

resorts, 
guest 
house, 

holiday 
hom

e, 
restaurant 

etc. 
in 
the 

mouzas 
of 

Mandermoni 
(JL 
No. 

245), 

Silampur 
(JL 
Na. 

246), 

Sonamui 
(JL 
NO. 

282), 

Dadanpatrabar 
(JL 
No. 

284), 

Mani J No, 

285) 

and 

Dakshin 

Purushotom
pur 

(JL 

No. 

286) 

mouzas 
of M

andarmoni 

area 
of Ram

nagar 

Police Station 
and 

Tajpur 

and 

Alampur 
(JL 
No. 

241)' 

mouzas 
of Ramnagar 

Police 

Station 
in Taijpur 

areas, 
If any building 

plan 
/ permission 
/ or NOC-
for 

construction 

has 

already 

been 

issued 

after 
the 

date 
of above menioned 

order 
it shall 
be 

im
m

ediately 

cancelled 
by the 

concerm
ed 

Gram 

Panchayat 

/Panchayat 

Sam
iti 

or 

DSDA. 
and 

owner 
and 

manager 
of such 

resorts, 

hotel, 

guesthouse; 

restaurant, 

holiday 

home, 

syest 

hÃtse.uidera 

the 

provision 
of West 

Bengal 

Larid 

Reforms 
Act 

stall 

be.taker/ 

immediately. 

Sub-Divisional 

Magistrat�, 
Contai 

may. 
exercise-his 

maaisterta 

ow
r 

by 
issuing 

prohibitory 

orders 

under 

secion 
144 

CPC 
,and 
to 

prohibit 

mgvÜnenicf 

costvcten 

re
s
to

 



at no movement of construction malerials, conistruction equipments, earth moving equipments eto., 
place. 

It is further directed that Superinlendent of Police, Purba Medinipur may issue necèasary 
instructions to concerned police authorities to ensure that strong acton is taken on the FIR lodged for 
violation of order of the Hon'ble High Court, Calcutta and Provisions of CRZ nules and for violation of West 
Bengal Land Reforms Act and action is taken in the quickest and most effective manner. He is further 
directed to ensure that the prohibitory arder imposed by the Sub-Divisional Magistrate, Contai regarding 
movement of construction materials, equipments etc, is also enforçed stictly. 

No authority like Gram Panchayat / Parichayat Samiü / Dlgha Sankarpur Development Authority, 
Block Land & Land Reforms Officers shall approve any building plan; issue NOC for construction and /or 
issue any trade licence, conversion certificate,etc. without seeing whether the applicant has obtained the 
clearance/ approval / NOC from the West Bengal Siate Coastal Zone Management Authority (WBSCZMA). 

Block Land &Land Reform Oficer, Ramnagar- & Ramnagar-il are directed to lodge FIR by name 
against the owner /manager of such premises and building / structure where violation takes place or has 
taken place after the order of Hon'ble High Coutt. 

Superintendent of Police, Purba 'Medinipur and Sub-Divisional Magistrate, ontai ( in 
ANNEXURE-A) and Executive Officers of Ramnagar- &| Panchayat Samities and Pradhan, Kalindi and 
Talgachari-l GPs are also requested to submit monthiy report to the undersigned in the folowing format 
(ANNEXURE-B) as annexed. 

Encl: As stated. 

Memo. No. 39912) 
Copy forwarded for information and compliance to the -

1) Superintendent of Police, Purba Medinipur. 
2) Sub-Divisional Oficer, Contai, Purba Medinipur. 
3) Sub-Divisional Police Oficer, Contai, Purba Medinipur. 
4) Savapati, Rannagar-l /Ramnagar-i, Panchayat Samiti, Purba Medinipur. 

5) BDO, Ramnagar-1&Il,Panchat Samities 

Dated: 2609.2012. 

6) Block Land & Land Reforms Officer, Ramnagar-i / Ramnagar-l, Purba Medinipur. 
7) Pradhan, Kalindi / Talgechhia-2.Gram Panchayat, Purba Medinipur. 
8) Oficer-in-Charge, Ramnagar Polioe Station, Purba Medinipur. 

Memo. No. 399(9)(6)c 

District Magistrate 
Purba Medinipur 

Copy forwarded for kind information to the : 

District Magistrate 
Purba Medinipur 

Dated: 26-092012 

1. Land Reforms Commrissioner & Principal Sesretary, Land &Land Reforn_ Depf: olkal 
2. Principal Secretary, Urban Development, Govt, of West Bengal, Kolkata 
3. Princdpal Secretary, Gov. of West Bengal, Environment Dept., Kolkata..s MZRU ISU 
4. PS to the Hon'ble MIC, Tourism, Govt. of West Bengal, Kolkata. Area Kotkata 

5. PS to the Hoible MIC, Environnent, Govt. of West Bengal, Kolkata thishesetereheet6 tht 
discussion held in the meeting on 03.09.2012. 

OF WEST BE 

KGAL 



3228263098 (office) 

26 09.2012 

GOVERNMENT OF WEST BENGAL 
OFFICE OF THE DISTRICT MAGISTRATE & COLLECTOR 

PURBA MEDINIPUR 
(Confidential Section) 

03228-263500 (fax) 

ORDER 

e-mail: dmpurb@gmail.com 

Dated: 2602.2013 

order is being issued in continuation of the order no. 399(12)/C dated 

WHEREAS it has been seen that-in the mouzas of Mandermoni (JL No. 245), 

Silampur (JL No. 246), Sonarmui (JL NO. 282), Dadanpatrabar (JL No. 284), Mani (JL No. 
{85) and Dakshin Purushottompur (JL No. 286) mouzas of Mandarmoni areas of 
Rainiagar Police Station .and Tajpur and Alampur (JL No. 241) mouzas of Rämnagar 
oice Station in Tajpur areas, still some violations of undertaking construction are taking 

i" e sake of ciar1fication. it is clarified that even if any authority (Gram 
Paichayat Panchayat Samt1 / DSDA ) had approved any building pBan whatsoever, at 
ally poui o: UNie. that does not authorize and give the cjearance / NOC / permission-for 
uRuernak1ng 0i starting the construction work without obtaining the "conversion 
ceruticate irom ne concerned BL&LRO / SDL&LRO / DL&LRO under WBLR Act and 
aisu dOeS not grant permission i clearance / NOC from the CRZ regulation point of view. 
Iie ciealance NOC ! approval frorn CRZ has to be obtained from WBSCZMA. 

Therefore, ii any violation of starting or undertaking construction in any plot of land 
without obtaining requisite conversion certificate. from appropriate authority, the 
Esponsiblity shall lie with the BL&LRO of the cpncerned Panchayat Samiti for lodging 
ati FR nder the provision of LR Act. 

Vvher� th� construction has been started or being undertaken or being started on 
any plot ot land within aforementioned mouzas which falls under CRZ area, in violation of 
the provis1ons of the CRZ Notification, 2011 takes place, the Block Development Officer 

concened Block shal lodge an FIR under section 15 for violation of provision of 
ErvIonnent (Protection ) Act, 1986. 

eltect:ve steps against such violations as per 

1 

Concerned BL&LRO and BDO shall lodge, an FIR separately under different 
provision of law applicable as explain�d above by name against the owner of the plot, 

Owner / Manager of the Hotel Resort who is und�rtaking ilegal construction and al 
Jther inen and staff engaged in such illegal activities. 

Super1ntendent of Police, Purba Medinip uested 
visionsof la 

SK: NAZRUL ISLAM 
Asea Kolkata 

Regn.No, 44 7/19 

ENGA 

OF WEST B 

to take necessary and 

District Ma3 
Purba Medinipur 



To, 
Mr. Suip Ghosh, 

iemo No. 521/Ran-i/24 

s/o Lt Sagar Ghosh, 

Koikata-700054. 

Government of West Bengal 
Ofice of the Block Land Reforms Ofticer 

Rarmnagar-I, Purba Medinipur 
Email D:- blroramnagarone@gmail. com. 

304 C/2, Bagrmari Road, 

Notiee TÍS GC8) of the WE.LR. Act, 1955 

Tejpur 

4 

It is reveaied from the enguiry report caused by the cfficials of the undersigned that the nature-character of ihe beiow nentioned land has been changed caused by you violating the provision of Seciion 4C of he W.B.L.R. Act, 1955 bg making a concrete construction probably of a kotel or resot. 
You are immeáiately direccted to stop any further cOnstrucion work. 

Name of the Mouza 

In this regard, you are hereby directed to appear before the undersigned and show cause within seven {07) �ays ron receiving this notice; why legal notice under Section 4D of the said Act wil not be taken against you for Violation of the provisicns of Section 4C of ihe W.B.L.R. Act, 1955, faiing which action wii be taken as per law. 

Memo No. 521/1(3)/Rain-I/24 
Copy forwarded to : 

Date:- 11/11/2024. 

Sehe�zie of EaRd 
J.L. No. 
244 

RECEIVED 

LR Plot No. 

446, 453, & 
446/455 

Slock 

Land 
& 

Land 

Block Land & Land Reforms 

RMON GOAS 

1. The Additional District Magistrate LR) & District Iand && Land Reforms Officer. Purba Medinipur, for kind perusal. 
O 

Reforms Officer, 
OgRamnag[-, Purße Mednipu/ 

Ramnagar-I. 
Date:- i1/11/2024 

2. The Block Developrnent Officer, Ramnagar-I Dev. Block, for kind perusal. 3. The Oficer-in-Charge, MandermOni Coastal Police Station, for taking necessèry action. 

Rammagar-i. 

NAZRUL ISLAM 
Area Kolkata 

Regn.No. 447/19 

at ad & Land Reforns Oficer, 
OF WEST 

Block Lond & Land 
Reforms Officer, 

namnagH-1, 

BEN 



To, 

Memo No. 536/Ram-I/24 

The Additional District Magistrate (LR) 
& 

Government of West Bengal 

Office of the Block Land Reforms Officer 

Ramnagar-I, Purba Medinipur 

Purba Medinipur. 

Sir, 

Email D:- blroramnagarone@amail.com 

District Land & Land Reforms Oficer, 

15 

Sub.:-

Ref.:- His office Memo No. 5796/DL & LRO/PM/24 dated 11.09.2024. 

With reference to the subject matter captioned above, it is to inform that as per 

your kind direction, a ield enquiry has been caused by one Revenue Oficer & 

concerned Revenue Inspector on the below mentioned land schedule. It is revealed 

from the enquiry report caused by the oficials of the undersigned that the nature 

character of the below mentioned land has been changed caused by one Mr. Sudip 

Ghosh, S/0 Lt. Sagar Ghosh, Address- 304 C/2, Bagmari Road, Kolkata-700054, 

violating the provision of Section 4C of the W.B.LR. Act, 1955 by makinga concrete 

construction probably of a hotel or resort. 

Date:- 12 /11/2024. 

It is further submitted that he is immediately directed to stop any further 

construction work. Also he is directed to appear before the undersigned and show 

cause within seven (07) days from receiving the said noice already issued against 

him U/S 4C(5) of the W.B.L.R. Act, 1955; why legal notice under Section 4D of the 

said Act will not be taken against him for violation of the provisions of Section 4C of 

the W.B.L.R. Act, 1955, failing which action wil be taken against him as per law 

(Copy enclosed). 

Name of the Mouza 

Tajpur 

Enclo.:- As stated above. 

-: Schedule of Land -

J.L. No. 

244 

LR Plot No. 

446, 453, &s 
446/455 

This is submitted for favour of your kind perusal. 

O 
Yours faithfully 

ATARY 

Ramnagar-I. 

SK. NAZRUL ISLAM 
Area Kolkate 

Regn.No. 447/19 

OF WEST 
Block Land & Land Reforms Oftce 

Block Land & Land 
Reforms Officr, 

Ramnag-1, 
ncha Medrin 

BEN 

Action Taken Report 



fiTRAIArfe<aifag¢AT 

Memo no. 

To 

286/ NGT/2024 

The Additional Chief Secretary, 

Environment Department, 

Govt.of West Bengal. 

Respected Sir, 

Memo no. 

6 

286(1)/ NGT/2024 

Copy forwarded for information to: 

Government of West Bengal 
Office of the Additional District Magistrate & 

Distriet Land & Land Re forms Officer, 

Subject: Report of the Committee constituted by the Hon'ble N.cT; Eastern Zone. 

Ref: 0A no. 215/2024/EZ in the matter of Asit Das -Vs.- The State oi West Bengal & Ors. 

PurbaMedinipur 

1. C.A. to District Magistrate, Purba Medinipur. 

At -Ganapatinagar, PO-Uttar Sonamui, PS 
Tamluk; Dist : PurbaMedinipur Pin :721648 

( and & Land Reforns & Refugee, 
Reliet & Rehabilitation Dept.) 

P'hone o: 03228- 262127 

Pursuant to the order dated 28. 1 1.2024 passed by the Honble National Green Tribual, 

Fastern zone Bench in connection with 0A no. 215/2024 /EZ in the "matter of Asit Das Vs. The 

State of West Bengal & Ors., the report of the committee constituted by the Hon'bie Court is 

submited for your kind perusal. 

Emil: dllropmiu gmail.com 

Date :22.04.2025 

Yours faithfully, 

AdditigRaFBistrict Magistrate 

District Land & Land Reforms Officer, 
Purba Medinipur. 

Date :22.04.2025 

Adeional District Magistrate 
8: 

District Land & Land Reforms Officer, 
Purba Medinipur. 

SK. NAZRUL ISLAM 
Area Kolkata 

Regn.No. 447/19 

FWES 

OENGAL 



Google 

Bera Khana, West Bengal, India 
Jjpth+4v8, Tajpur, Bera Khana, West Bengal 721423, India 
Lat 21.64792° Long 87.629587 
20/01/25 02:24 PM GMT +05:30 

GPSMap Camere 

SK. NAZRUL ISLAM 
Area Kolkata 

Regr No, 447/19 

OF WES 

OENGA 



Google 

Bera Khara, West Bengat, India 
Jjxh+4v8, Tajpur, Bera Khana, West Bengal 721423, India 
Lat 21.647974° Lóng 87.62931° 
20/01/25 02:23 PM GMT +05:30 

SK. NAZRUL ISLAM 
Area Kolkata 

Regn.No. 447/19 

GPS Map Camera 

WEST B 



Google 
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Contaí, West Bengal, India 
Jjwh+rvg, Contai, West Bengal 721423, India 
Lat 21.647284° Long 87.629743° 
20/01/25 01:55 PM GMT +05:30 

QoPs Map Camara 

oTAR SK. NAZRUL ISLAM 
Area Kolkata 

Regn.No., 447/19 

OF 

OENGAL 



Google 

GPS Map Camera 
Tajpur, West Bengal, India 
Jjwh+rq8, Tajpur Beach Rd, Tajpur, West Bengat 721423, India 
Lat 21.647216° Long 87.62921 
20/01/25 01:51 PM GMT +05:30 

9TAR SK. NAZRUL ISLAM 
Area Kolkata 

Regn.No. 447/19 
OF WEST 8ENG 



To 

Memo No.: 62 - 954/ WPB (HRO) -M 2002 (Part - ) 

WEST BENGAL 

Ref.: 

The Additional District Magistrate (LR) & District Land & Land Reforms Officer Vill � Ganapatiagar, P. O. - Sonamui P. S. -Tamluk, Dist - Purba Medinipur -721 648 

Sir. 

WEST BENGAL POLLUTION CONTROL BOARD 
(Department of Environment, Govt. of West Bengal) 

Haldia Regional Office 
Raghunathchak, P. 0. � Barhghasipur,P. S. - Bhabanipur 

Dist - Purba Medinipur, Pin - 721 637 
(03224) 291293 / 291294 

Memo No.: 

a) As per the order of Hon'ble NGT, Eastern Zone Bench, Kolkata. ide 
Original Application No.: 215/ 2024 / EZ dated 28.11.2025 b) Your Office vide memo no. 21 / NGT 215/2024 /EZ dated 14.01.2025 

Sub.: Inspection report of M/s RelaN Resort. Vill � Tajpur. P. O. � Bodhra. P. S. -Mandarmoni Coastal, Dist - Purba Medinipur. Pin - 721423 

Enclosure: As stated above 

In reterence to abOve. cnclosed plcase find an Inspection Report of M/s Relan Resort, Vill � Tajpur, P. O. � Bodhra, P. S. -Mandarmoni Coastal, Dist � Purba ledinipur, Pin -721423. for your intormation and favour of necessary action also. 

Date: 2; 01 202s 

-954 / \WPB (HRO) � M/2002 (Part - ) 

Copy forwarded for information to: 

SK. NAZRUL ISLAM 
Ares Kolkata 

Reen, Nr, 447/19 

WEST 

ENGA 

Yours faithfully. 

Env ironnmental Engineer & In-charge 
Haldia Regional Oflice 

The Ofieer-on-Special-Duty (0 & E Cell). West Bengal Pollution Control Board. Paribesh Bhaw an. 10A. Block - LA, Sector - IlI. Bidhan Nagar. Kolkata-700 106. for vour kind information please. 

Date: 2t012025 

Environmental Engineer & In-charge 
Haldia Regional Olice 

SISIR MONDAL 
EnircrmentalEnaneer 

Hadia Rec onat Oiee 
Wasi Sergal Pouion Conro Sard 



3 

4. 

6. 

8. 

Name of' the Police Station 

Name & Address of the Unit : M/s Relax Resort 

Date & Time of Inspection 

5. Representatives met with 

Name of Inspecting Officer 

Status of NOC / CFO 

7. Inspection reference 

Observation 

92 

INSPECTION 

Vill �Tajpur, P. O. - Bodhra 
P. S. - Mandarmoni Coastal 

ii) Senior Official of WBPCB 

Dist - Purba Medinipur. Pin - 721423 
Mandarnmoni Coastal 

: 20.01.2025 during 01:00 p. m. to 02:00 p. m. 
:N.C. Barai: AEE, Haldia R. O. 

Representatives of District Magistrate. Purba Medinipur a) Sri Manas Kumar Rov - RO ofBL & LRO. 
Ramnagar - I Block 
b) Sri Asit Kumar Giri - RI of Talgachari - 2 gram panchayet under BL & LRO. Ramnagar - I Block c) Sri Sakti Ranjan Dey - Gr. D of BL & LRO. Ramnagar -I Block 

: Sri Subal Maity - Manager of the unit 
At the time of inspection. thc unit representative as unable to produce anv CTE /CTO of the State Board 

a) As per the order of Hon'ble NGT, Eastern Zone Bench. Kolkata, vide Original Application No.: 215 / 2024 / EZ dated28.11.2025 b) A letter from Additional District Magistrate (LR) & District Land & Land Reforms Oficer. Purba Medinipur vide memo no. 21 / NGT 215 / 2024 / EZ dated 14.01.2025 

As per the Hon'ble NGT, Eastern Zone Bench, order dated 28.11.2024. the inspcction should be carricd out by constituting a Fact Finding Team comprising of i) The District Magistrate. Purba Medinipur or his representative 
iiü) Chietf Environment Officer, West Bengal State Coastal Zone Management Authority (WBSCZMA) or any Senior Officer nominated by him 

But during inspcction. no representative from WBSCZMA was prescnt. Therefore, inspection was carried out by representatives of DM, Purba Medinipur and WBPCB. 
This is an Orange calegory hotel with 31 nos. of room, two kitchens in two separate buildings, a swimming pool and restaurant with seating capacity of about 40 persons. Individual stack of height of about 20 feet from ground level was attached with each kitehen. Waste waler generated from room washing. kitchen, utensil washing and toilet was finall discharged to soak pit without any treatment. Solid waste is being disposed through panchayet vat as reported by the unit representative. The holel already started its activity as reported by the hotel representative. IARY "SK. NAZRUL ISLAM 

Area Kotkata Rean Nn a47/19 

OF 
RENG 

REPORT 



Athe time of inspeetion. the hotel representative could not produce any documents including 
approved sanction building plan issued by competent authority. 

93 

The unit hotel / resort is located at the sea shore of Bay of Bengal. As far as location is 
concern, il is very difficult to say violation of CRZ rule 20||l and its amendment time to time 

or not. It may be mentioned that similar (vpe of'construction / hotel was also found within the 

close proximity of this hotel. 

Therefore, longitude and latitude of every corner of the unit premises were taken. An 

identical figure of unit premises was made which is not in scale as given below: 

A 

village Road 

SEA 

E 

SK. NAZRUL ISLAM 
Area Kolkate 

Regn.N. 447/1 

OF WEST 

BENC. 



Longitude and latitude of cach corner of the unit premises is given in table belovw: 

9. Remarks: 

SI. No. Points / Corner 

2 
3 
4 

5 

6 

7 

24 

8 H 

Latitude 
21.647284N 
21.64713'N 
21.647375' N 
21.647391'N 
21.647919'N 

Longitude 
87.629743 F 
87.62922'E 

87.629776 E 

GoV 

87.629731'E 
87.629585'E 

21.647974'N 87.62931'E 
21.648517N 87.629253'E 
21.648498'N 87.629167'E 

a) As per the Water (Prevention and Control of Pollution) Act. 1974 and the Air (Prevention and Control of Pollution) Act. 1981. every hotel unit must obtain permission (CTE / CTO) from West Bengal Pollution Control Board (WBPCB). Ilowever. the hotel in question could not produce the same. b) Waste water should be discharyed outside the unit premises after proper Ireatment in ETP. 
c) Solid waste should be disposed as per the Solid Waste Management Rules 2016. d) The unit must take permission from WBSCZMA immediately as per CRZ rules 2011 and its amendment ti)e to time. 

2fo2495 
(N.C. Barai) 

AEE, Haldia R. O. 

SK. NAZRUL ISLAM 
Area Kolkata Regn. No, 447/19 

OF WEST 8ENG 
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